
Oral Answers JULY 1, 1977 Oral Antieerg 28

in mind the over-all national inte
rest and recommend specific measu
res.
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SHRI PURUSHOTT&M KAUSHIK:
(2) to examine problems relating to 
development of tourism and move
ment of cargo by air and recommend 
measures; and

(3) to examine any other aspect of 
air transport and make recommenda
tions.
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RE SHORT NOTICE QUESTION
PROF: R. K. AMIN: Sir, I have a 

point of order. I went to the Notice 
Office for the answer which the Minis
ter is giving. They said they will not 
give it before 12 O'clock. It is Ques
tion Hour. It is laid on the Table of 
the House. I don’t know what is his 
answer.

MR. SPEAKER- It is laid on the 
Table.

PROF. R. K. AMIN: The answer is 
not given to me.

MR. SPEAKER. It can be laid on 
the Table of the House. What is the 
trouble? Is it not available?

SHRI R. K. AMIN: Not available to 
me before 12 O’clock.

MR. SPEAKER: They will look
into it We will look into it anyway.

SHRI JYOTIRMOY BOSU; May I 
assist you? The Statements laid on 
the Table are to be made available to • 
the Members. Will you kindly ask 
them that hereafter it should be circu
lated «mong members?

MR. SPEAKER; It should he circu
lated. That is what I say, not today
alone...

SHRI PARASANNBHAI MEHTA: I 
enquired about it. It was not avail
able in the Notice Office.

MR. SPEAKER: Some members have 
got it.

PROF. R. K. AMIN: At 11 O’clock 
I went to the Table Office and the 
Notice Office. Both of them said that 
the answers will not be given for the 
Short Notice Question. That is why 
I am asking about it.

SHRI C. K. CHANDRAPPAN: I
have got it in my hands.

MR. SPEAKER: Some Members say 
they have got it. Some others did 
not get it. That will be looked into. 
It is not a question of discussion at 
all. Some Members have got it; fhey 
have shown it. Therefore, there is 
something wrong. Some Members did 
not go and take it earlier or something 
else has happened.

Let us go to the question and let us 
not begin discussing this aspect of it.
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SHORT NOTICE QUESTION 
Licences for tlie Import of Edible Oil

+
S.NjQ. 9. PROF. R. K. AMfll;

SHRI PRAS ANN ABHAj 
MEHTA;

SHRI NIHAR LASKAR; 
SHRI JYOTIRMOY BOSU;

Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether Only a few biff licen
ces for the import 6f edible oil were 
£ven by the previous Government
and the present Government allowed 
them to continue although gome at
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them only imported a small amount
o< oil;

(b) whether they charge a very 
high rate of profit on turnover of im
ported oil and still they continue to 
do so;

(c) whether despite the knowledge 
of the public and Government some 
big importers of oil make more than
10 per cent profit on their turnover 
and also still intend to take the ad
vantage of price changes in the inter
national market; and

<d) the steps the Government have 
taken to ensure adequate import of 
edible oil and prevent the importers 
from making exorbitant profit?

THE MNISTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI MOHAN DHA
RIA): (a) to (d). A statement is laid 
on the Table of the House.

Statement

In January, 1977, Government decid
ed to allow the import of edible oils 
and oilseeds under the free licensing * 
to private parties for direct human 
consumption. Under this policy, any 
person could apply for licence for 
stock and Bale and licences were
granted for the value applied for with 
a validity period of 12 months. Ac
cordingly licences worth Rs. 826 crores 
were given to 3675 parties till March, 
1977. While this policy was in opera* 
tion, it was noticed that though large 
value licensing has taken place, actual 
imports were much less. Reports of 
several malpractices indulged in by 
licensees were also received.

2. In order to ensure that unutilised 
licences did not remain floating in the 
market and also that there Is fairly 
close correspondence between the 
licensing and actual imports, the 
Government changed the licensing 
pottcfea as follows;—

(i) All Iteenoea against which no 
import* or firm import com

mitments have been made 
during the period of three 
months from the date of issue 
wore invalidated; and

(ii) further licensing was linked 
with firm import commitments 
made by applicant. Accord
ing to thig procedure an ap
plicant had first to enter into 
a firm contract with the sup
plier abroad and produce that 
evidence before the licensing 
authority who would issue a 
licence in terms of the import 
commitment and the dslivery 
schedule stated in the contract.

3. At the same time action was ini
tiated against parties suspected of 
malpractices. Cases of 13 parties have 
been referred to the Central Bureau 
of investigation for detailed enquiries 
This includes six cases which ha'"' 
also been referred to the Director of 
Enforcement, Ministry of Finance, for 
enquiries into violations of foreign 
exchange regulation act. Report of 
these enquiries is awaited. Further 
action will be taken in the light of 
the findings.

4. Departmental action under the 
import trade-control regulations has 
been initiated against 2143 parties. 
These Include the above mentioned 13 
parties and others who did not coope
rate with the import trade control 
authorities in making the necessary 
enquiries.

5. According to the information 
available with Government, bo far 
about Rs. 50 crores worth of edible oil 
and oiUeeds have been imported 
against the licences issued and sup
plies for about another Bs. 70 crores 
are expected to be received by the 
end of September, 1977. Thus, it if 
estimated that by the end of Sep
tember, 1077 about Rs. 120 crores 
worth of oil and oilseeds will have 
been imported by private trade for 
direct consumption. In terms of 
quantity this would mean around 
2*00,000 tonnes.
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6. Government ha» received reports 
that some importem ham made large 
profits from the sale of imported oils. 
Government is taking steps in consul
tation with the State Governments to 
ensure that the price level for the 
consumers is kept tow. Steps have 
been fekeft to make available to the 
publio refined oil from the stocks of 
imported oils available with the STC 
and the IOPEA eft important consum
ing centres at about Rs. 8.60 per kg. 
Steps have also been taken to increase 
the role of the STC in the import of 
edible oils for direct consumption. 
It is expected that these steps would 
not only increase the availability of 
imported oil, but would also help in 
keeping the prices of the oil in check.

FftOF. H. K. AMIN: Mr. Speaker.
Sir. from the answer it seems that 
3,675 parties were given licences worth 
Rs. 526 crores. Why such a large 
number was allowed? I have every 
reason to believe that there were a 
few importers who were given very 
very big licences and only a small 
licences war* distributed among a 
large number of importers. There 
must be some reason behind It

Has the hon. Minister found out from 
the enquiry the special reason why 
only some parties were given the 
benefit of having big licences and that 
too in the month of January? This 
morith is very important la view of the 
fact that the Lok Sabha was dissolved 
on the 18th of that month. There was 
an air of election. So, has it got some
thing to do with the collection of funds 
for the elections? This is what we 
would like to know.

My second point la that I find from 
the answer that Government has re
ceived rtports that some importers 
have made huge profits. In the answer 
he has not indicated what has been 
done in order to mop up that profit 
which they have accumulated. I have 
information with me—whether I am 
right or wrong, the Minister may 
correct me-^that some parties contract* 
ed the oS ftfed went abroad by taking 
away the surplus and cancelling1 the

ondeafc Ti&ft suifelu*'«& w«*-sold at 
Rs. 100 to ISO per ton. Some of tfcekn 
have gon« abroad in order to remove 
the evidence. I Wartt to kfcdw from the 
Minister Whether he has g&t this sort 
of infortrtation with him that some of 
the contracts were annihilated by tak
ing away the surplus to sell at Rs. 100 
150 per ton. Some of the importers 
with their associates have gone abroad 
in order to remove whatever evidence 
is available to the other psrties who 
have sold the oil.

SHRI MOHAN DHARIA; Sir, x have 
said that where we suspected some 
malpractices in the matter, the same 

1 has been referred to the CBI. Under 
the circumstances, until and unless I 
get certain concrete evidence it will 
not be fair on my part to say any
thing. Of course inferences could be 
drawn. Why licences were given just 
before the elections? What was the 
motive? Why STC’s services were 
not utilised? All these questions 
could be put and necessary inferences 
could follow but without evidence it 
would not be fair on my part to say 
anything.

Regarding surpluses and all that, cs 
I have already said, it has c:m j tj 
our notice that the purchases were 
made but as tile prices had gons up 
the goods’ were sold in the internatio
nal market without bringing the oil 
the eoustry. All these matters haive 
been referred to €81. Here again 
without ascertaining the facts, It 
would set be possible for me to say 
anything further.

I do not know whether m as 
parties have gone abroad to see that 
the evidence does not remain but X 
am told whatever money earner into 
the country from foreign countries 
necessarily it is through the beaks. 
But if seme profits tare earned outside 
and also deposited outside than it is 
difficult to establish from here. But 
whatever enquiries could be made we 
have asked the authorities concerned to 
g6 into till ffie details *»£ I am sure 
Owy fry M r  &etf.



Oral 4**W*n ASADHA 10, 1B» (SAKA) Oral Answers 34

PROF. R- K. AMEN: It seems Gov
ernment have also given licences to 
importers for small amount of oil. 
some Of them have already imported
oil. I am told that the steamers were 
held up in the port under the pretext 
of cloud effect to be examined and, 
as such, they were not allowed to 
bring their oil on the shore.

Secondly, in order to bring blame 
on these small importers certain 
parties do not provide railway wagon 
to them. I am also told that the STC 
has reserved all the railway wagons 
in Bombay as a result of which the 
wagons are not available to the small 
importers

SHRI MOHAN DHARIA: Mr.
Speaker, Sir, as the House is aware 
whatever edible commodity is imported 
in the country it has to be cleared by 
the Health Ministry. We have taken 
care to see that whatever comes in tne 
country the analysis of the same takes 
pi act immediately. In respeel of rail
way wagons as far as my information 
goes, there is no difficulty. If there is 
any such difficulty, the hon. Member 
may bring it to my nolice and 1 will 
look into it.

SHRI PRASANNBHAI MEHTA: I
would like to ask whether it is n fact 
that the Indian Institute of Public 
Administration has been asked by the 
government to undertake a quick study 
In aH aspects relating to the edible oil 
scandal? tt so, whether the investiga
tion are over? II not, when ars these 
investigations likely to be completed? 
The very purpose of allowing duty- 
free-import licences on such a large 
scale for the edible oil has been defeat- 
ad by these traders. It has created 
further complication and further scar
city. So, keeping this in view. I 
would like to know from the hon. 
Minister whether Government propose? 
to solve edible oil policy right from 
the beginning of the season or whe
ther any proposal to establish edible
oil Corporation is under considera
tion of the Government? If the 
answer Is 'Yes*, then I would like to 
Imow the salient' features of the

scheme? If the answer is ‘No’, what 
measures Government proposes to 
take so that the growers can get re
munerative price for their produce 
and the consumers can get edible oil 
at a fair price throughout the year?

SHRI MOHAN DHARIA: It is true 
that w& have asked the Indian Insti
tute of Public Administration, Delhi, 
to have a quick study into all these 
matters and they have assured to 
finalise the report and submit it to 
us within 3 months. It is awaited.
It is true that as the oil according to 
the licences issued was not imported, 
as the oil could not be imported, 
it had created certain scarce 
conditions. But immediately we ha\e 
geared up the machinery of STC <nd 
now we have planned for the whole of 
the next year in consultation with the 
Ministry of Agriculture. Minis* ry of 
Finance and the Ministry of Planning. 
The whole policy for the next year is 
now being considered and wo shall 
certamly have that policy s.) th it w? 
can know what import should be m&de 
and we should not be depending tn 
such persons who any time v nvild move 
around profits and would not buther 
about the country. That care is (aken. 
In regard to the question “are we 
looking into this whole problem of oil, 
oil-seeds, edible oils as remiired >y ihe 
country?" I would like to say ‘Yes’. It 
is bt-ing considered as to how we can 
taka care of the problem and if possi
ble. we shall see that a Corp >rst on 
for edible oils and oil-seeds Is create! 
or such other agency is cr?a‘ei fc 
that it plans for the current ysnr nnd 
frJso for the future.

SHRI NIHAR LASKAH: The hon.
Minister has 10 take two steps imme
diately. Firstly, he Should see that 
edible oil is made available at fair 
price shops to the consumer*. Sec ni- 
ly, he has to take a long-term view of 
the situation s'> that in futuri EU'h a 
thing does not hcppen. Thirrtly. in the 
month of April, the hon. Minister, an
nounced that the edible c*l will be 
made available to the consumer* «t 
fair price shop3 of those town* whose
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population is 4 lakhs and above. I 
would like *o know whether such 
arrangements have been Made. It not, 
what progress h&g been made in this 
direction? Will the hon. Minister 
kindly elaborate or. this point?

MR. SPEAKER'. Elnl'orutim of a 
point can be done only during the 
debate. This is Short Njtfc*e Question. 
Only questions are answered. But you 
want to know the whole policy mat
ter. It is not proper to ask him to 
elaborate on policy matter.

SHRI MOHAN DHARIA: The House 
is now aware IhU the rellned oil -.s 
being made available in impoitant 
csnlres at Rs. 8 50 per Kg. for the 
consumers, not for the traJers.

SHRI DJNEN BHATTACHAftYA: 
Nowhere it is available.

SHRI MOHAN DHARIA: It is being 
made available in important centres, 
Even in Bengal, in Calcutta, it is being 

. made available •Interruptions).

SHRI DINEN BPATTACHAP.YA: 
It is nowhere available.

SHRI MOHAN DHARIA: I would
like to assure the House today that 
in all cities having a popu’ation of 
more than fiva akhs and all State 
capitals, this oil will be made 
available and it 5s being made. But 
the difficulty is that it is not 
yet being appreciated because of 
the various tastes—mustered oil, 
coconut oil and groundnut oil—they 
have got different tastes and the 
consumer would like to have that 
sort of tastes. But even then out of 
the oil that is imported, we have re
served a certain capacity for refining 
and this will be done in consultation 
and cooperation with State Govern
ment*.

MR. SPEAKER: The second part is 
a po’icy matter and I do not think 
I can allow it.

SHRI JYOTIRMOY BOSU: As I
sec from the information available
upto end of March 1977, the total 
value of import licences was Rs. 526 
crores. But I would like to ask the 
hon. Minister, who usually takes re
course to straight methods of reply
ing to questions, why is it that he did 
not take this House into confidence 
to say that upto May 1977 the total 
value of import licences was Rs. 686 
crores excluding of course the licence 
of Rs. 300 crores given to STC. Now 
tell us how many of them were 
given import Hcenc«s UDto March 
and upto May, where the total value 
exceeded Rs, 3 crore. Then, Sir, on 
14th June 1977 the hon. Minister 
gave the information in Rajya 
Sabha that regarding actual ,mports 
information was not available. 
Twenty days nave passed. Have you 
been able to get the actual informa
tion? If so, woulu you p’ace it here? 
If not, what ir the reason. The im
ports really effected were to the 
tune of Rs. 45 crores only. Sir. that 
means the total misappropriation 
amounts to about Rs. 641 crores. You 
have told in Rajya Sabha on 14-6-77 
that cases of 13 parties have been 
referred to CBI and 6 parties to En
forcement. We want full particulars. 
What progress have they made? It 
cannot be pending for months.

SHRI MOHAN DHARIA- Of course,
I can request the Central Bureau of 
Investigation to expedite the matter.

SHRI JYOTIRMOY BOSU: What
progress has been made in 20 days?

SHRI MOHAN DHARIA: I cannot 
say because it is for the Central 
Bureau of Investigation or for the 
enforcement branch of the Finance 
Ministry. But I can say one thing 
that we have lold them to expedite 
the matter in view of this concern 
of the country and of the House. Sir, 
regarding the whole list, as per my 
information, the number of thos; who 
have taken licence for more than 
R*. 1 crore is nearly 180. Again those 
who have secured licences for about
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Rs. 10 crore*—tluit number is some
where in between IS and 15. But so 
far as the other information is con
cerned, if the hon. Member gives 
notice, as I havc.1 done last time, 1 
will give the information.
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SHRI M. RAM GOPAL REDDY; Mr. 
Speaker, Sir, the Minister’s policy 
suffers from two defects. The Minister 
says that oil will be imported in three 
months i.e. by the end of September 
and the Minister also knows that in the 
month of October, we are going to get 
new crop. New crop on one side e nd 
imported oil on another side. What will 
happen to the oil-seed producers? 
Secondly, Sir, he said that more aresf 
wil) be brought under oil seeds planta
tion. 1 want to know whether he is 
not disturbing the present balance. II 
one crop is grown in more area, the 
other crops will suffer. Instead of 
that, whether the Minister is going to 
take some steps to produce more yield 
per acre so that he may not bring more 
area under plough for oil-seeds.

SHRI MOHAN DHARIA: 1 think I 
have answered that question. I ex
plained what was the assessment of 
the present crop, what was our require
ment and X said that all those factors 
would be taken into consideration when

we took a decision in regard to imports. 
I very much accept that part of the 
hon. Member’s suggestion that cultiva
tors and producers should be given a 
fair price and if prices go somewhat 
below the remunerative price, we 
should go in for direct purchase 
through cooperatives or state govern
ments or through our own agencies. 
So far as the profit part is concerned, 
it is not the poor producer who earns 
it, it is the middlemen who earn im
mense profits. How we can take care 
of the middlemen, is the real problem.

SHRI M. RAM GOPAL REDDY: 
What about the crop area?

SHRI MOJiAN DHARIA: I referred
io it when I said that we had some 
idea of how more area should be 
brought under cultivation and how 
the high yielding varieties containing 
more oil could be introduced—that also 
could be considered.

SHRI SHYAMNANDAN MISHRA: 
An allegation was made that some of 
the importers had gone to other coun
tries to destory evidence against them. 
The important question that arises is 
whether after the enquiries were 
ordered and they got under way, the 
ministry took some steps to impound 
the passports of those offending Im
porters, if they did not do so what was 
the reason?

SHRI MOHAN DHARIA: Once we 
hand over those charges or allegations 
to the Bureau, it is for them to take 
action.

SHRI SHYAMNANDAN MISHRA; It 
is for the ministry.

SHRI MOHAN DHARIA: Certainly I 
shall have a dialogue with them, I caa 
understand the implications of your 
question and I shall take it up with the 
concerned people.
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SHRI ANNASAHEB GOTKHINDE: 
The hon. Minister staled that imported
oil was being supplied at some select
ed centres and he gave their category, 
cities having a population of five lakhs 
or more. I want to know what he has 
done in respect of other cities having 
a population of less than that number 
as also consumers living m the rural 
areas? I want to know whether he In
tends to leave them to the mercy of 
unscrupulous traders?

SHRI MOHAN DHARIA: The logic 
is very simple. It is those big centres 
which consume oil which comes from 
the rural areas, it is not available all 
over the country, If we make supplies 
to the big consuming centres it will 
have its own impact on the rural areas, 
thus it also takes care of rural areas 
and middle sized cities which the hon. 
Member has in mind.

SHRI ANNASAHEB GOTKHINDE: 
We are not having oil in rural areas.

In the whole country It is not avail
able, there is scarcity.

SHRI PURNA SINHA; IS it a fact 
that certain quantities of high priced 
edible rapeseed oil out of the imported 
stock was sent to Assam early this 
month and It had been found to be 
adulterated and unfit lor human con
sumption and hence officially with
drawn from distribution? If so what 
action had been taken?

SHRI MOHAN DHARIA: I am not 
aware of any complaint like that.

MR. SPEAKER: You may look into 
it.

SHRI TARUN GOGOI: According to 
the reply of the hon. Minister, adequate 
arrangements have been made for big 
cities and that would have its impact 
in the rural areas and small towns. 
Is the hon. Minister aware that it has 
not created any impact either in rural 
areas or in small towns and still there 
is scarcity of this oil in the country?

SHRI MOHAN DHARIA: Sir, I am 
well aware of the deficiency. Unless 
and until the whole stocks are there, 
it is not possible for me to bring this 
schemc into operation. It is after 
building the stock of more than 28000 
tons of rapeseed oil alone that I can 
introduce this. Now at one end we 
have planned for more and more im
ports and at the same time we ar« ex
tending these areas of importing sup
plies.

SHRI D. B. PA'TIL: The hon. Minis
ter has said something about elimina> 
tion of middlemen. I would like to 
know from him whether the Govern
ment has any scheme before it and If 
so, the salient features of it.

SHRI MOHAN DHARIA: Sir, as I 
have said earlier, I would very much 
like to appeal to hon. Members that 
we can have cooperative societies of the 
farmers and if we can have better co
operative societies from where goods go 
to the consumer directly without these 
middlemen, it is one ef the effective 
measures. And as Minister of Coopera
tion, 1 have already assured the House 
that from- my side you won't find any 
cooperation lacking.
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SHRi SONU SINGH PATlLi In 
îew of the serious question of shor

tage of oilseeds and oil, will the hon. 
Minister think of the monopoly pur
chase of oilseeds and have an inte
grated policy? Secondly, is he aware 
that in his anxiety to produce more 
jroundnuts and oilseeds, the prices of 
seeds are already double of those pre
vailing last year and this has acted as 
a deterrent. Is he aware of that? 
What are the ways and means he is 
devising for meeting the situation?

SHRI MOHAN D'HARIA- Regarding 
lhs monopoly purchases it is a sugges
tion for consideration. Regarding the 
prices of oilseeds which have gone up, 
the hon. Member has mentioned this to 
me. Immediately I have taken up the 
matter with the Minister of Agriculture

SHRI R. K. MHALGI: May I know, 
Sir, when the investigation report of 
the CBI is expected?

SHRI MOHAN DHARIA: We have 
told them that we are anxious to have 
the report as early as possible and they 
have also told us that they will try 
lheir level best.

SHRI R. K. MHALGI: There should 
be some time-limit.

SHRI MOHAN DHARIA: It is not 
possible because foreign countries are 
involved and the investigations have 
to be made even in foreign countries. 
Had it been a matter to be investigated 
in this country It would have been 
possible. But as they have to investi
gate in foreign countries also it may 
take time.

SHRl VlNODfiHAl B. SHETH; I 
know that the Minister has become 
very angry with the importers who 
acted against the wishes of {his govern
ment and who defrauded the people 
by not importing oil and diverting it to 
the foreign countries with a view to 
eanl hti£4 prtiBtS. I do agree, Sir. 
But ki tegbM 16 this behaviour of the 
trading community, has the Minister 
thought of export of the non-edible oil,

that is castor oil and thereby banning 
stopping all the oil mills of castor and 
creating some Unemployment?

SHRI MOHAN DHARIA: It is a 
different matter. So far as the non- 
edible oils are concerned there is no
need of mixing up the two issues__
what is the requirement of the country 
for non-edible oil for industrial pur
poses and whatever is imported from 
outside, l mean, a different view h&s 
to be taken so far as that is concerned. 
My anger cannot come in the way of 
the interests of the country. My anger 
is in the interests of the country to 
bee that where they have gone against 
the interests of the country, they are 
taken care of properly.

WRITTEN ANSWERS TO QUESTIONS

Dilation of Foreign Equity Holdings in 
Tea Companies

*284. SHRI C. K. CHANDRAPPAN: 
Will the Minister of FINANCE AND 
REVENUE AND BANKING be pleased 
to state:

(a) whether the Reserve Bank of 
India had asked the sterling tea com
panies operating in the country to 
submit a comprehensive scheme on 
dilution of their foreign equity hold
ings by 31st March, 1077;

(b) if so, whether this direction has 
been complied with; and

(c) i’  not, what further action has 
been taken in this regard?

THE MlNKTBlR OF FINANCE AND 
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Under Section 29 
of the Foreign Exchange Regulation 
Act, the Reserve Bank of India has 
issued directives to all the Sterling 
Ten Companies requiring them to 
transfer, within a period of two yeirs 
from <h* dtfe of rectfl̂ t of Sp*rdval. 
theif bftM tf irt‘ m m  to radian Com
panies ifoh'ftifttStrt interest Hi




